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Supply of F-16 fighter Air Craft to
Pakistan by USA

SHRI K. R. MALKANI (Delhi): Mr. Vice-
Chairman, Sir, efforts are afoot in Washington
to sell seventy-one F-16 fighters to Pakistan.
These are deep penetration, strike aircraft.
They can pose a serious threat to the security
of India. The position today is that India has
about 50 planes of this type. Pakistan has
about 30. If 71 more planes are sold to
Pakistan, then Pakistan's strength in this
particular respect will be double that of India.
This will be a very destabilising factor and it
can lead to a serious arms race. This is dan-
gerous. The irony is that American law itself
forbidg this kind of sales. Under the Pressler
Amendment, any country engaged in nuclear
weapons programme cannot get arms from the
US. But the US Government has taken the
position saying that this will toe a one time
exception. Washington has been making so
many exceptions, one after another, that
exceptions have become the rule. All the time
Washington is tilting in the direction of
Pakistan. It reminds me of the leaning Tower
of Pisa which
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leans only in one direction. In this particular
context, it leans only in favour of Pakistan.

The Indian Government has been saying
that this matter is only at the proposal stagey
But it will not take long for it to come to the
disposal stage because big business is involved
here and the industrial—military complex of
America will be very much interested in this
business which involves more than half a
billion dollars. I would, therefore suggest that
the country take note of this serious threat to
our defence and the Government of India
should draw the immediate attention of
Washington to this thing, and tell them that we
in India, the Government and the people of
India, will look upon a deal like this as a very
unfriendly act. Thank you.

S,
%@35”?
1igrt

PR

:
"ﬁl’i
313

gﬂ

il

s
:
i

43
b
3
43
3
w%'
i3
|

H
EER
i
3349

4
3
E
|

e ]

ST A T QT § T A -
W AT E W R AR uw oA
UF T FEW Y @ § | ufeRm
F f2or v 7 ot sadfiwmA o

EE|
%iii
CERN
sy
127



421 Special

it | HHARET IHE AT §qF e
A RgAT Ar FY AR ag TR
# o %sﬁtslﬂr%%rqg%(-wg@
arfegTr ¥ 36 TAT T9e fe S,
ay fafre frart & o 2 1 wafed
fergeamr w1 s@fea ot s Sfgw
az FEEEl O O a9 & &g
38wt §ord wEh iy dReen
Gen W W T oANE [ A
AT FfEE 1 8w AW @ ZW AW AR
ar oifpwmA S o, fm GY
& Gew 9 &7 IAFT Fwe 39T A
@hnmﬁ%mwﬁm

qHe ¥ I F99 IEAT AT

NEED TO REHABILITATE THE
SIKH FAMILIES AFFECTED BY
THE 1984 RIOTS.

ot % Mt aEd (IAT TAW) :
ITAATSAET WEE, | AN ATAW A
wAME T SITA 0% GATAHCT WA
At I0F RIHGT FET Hw@ET F O

ﬁﬁﬂ%:ssa;%avﬁﬁmaﬂﬂ

fremfrs & @ & FA¥ ¥ 373
qf@ arE sy §F ow s fee

F% qg AL TaM AT T
qv , mATArEl § oA geET 97 fef
AT TIATHWT FT R 41 W W

wer Y ¥ SR wy oo Ow
frfa g% A9 awh wrnaﬁga
ax & &mqqrwm%ﬁrﬁﬁ
vrm Tmas gATAE g1 w5t
§ miqlr WAy w0 ATgET fwEA
ﬁﬁmmmgﬂmﬂrmgm i
frafsm &, faet & 57 ¥ fifs-
fa2z Q@ A aaed F TC |

2,
-EI:

[ 16 MARCH, 1994 ]

Mentions 422

faw #mas gr, gast T & ang
Tfw T HET AqT AT FT G
AR |

Plight of the empoyees of ordnance clothing
factory and Central Vehicle Depot. Avadi

SHRI MISA R. GANESAN (Tamii Nadu): Mr.
Vice-Chairman, Sir, the Ordnance Clothing
Factory at Avadi near Madras which
manufactures the proud olive-green uniforms
and battle fatigues for  our jawans is now facing
certain problems which have ro be immediately
looked into by the Ministry of Defence and the
same has to be solved immediately taking into
account the welfare of the employees who are
working in this prestigious organisation in the
South, Sir, their demands are: (a) Work load
of the factory has to be increased and the
management has to get sufficient raw matterials
for the same. (b) ban order on appointment
has to be removed and the existing
vacancies have to he filled immediately. (c)
The apprentices who have already completed
their training and the 17 casual labourers who
have been removed from service hav, to be
given employment in the Clothing Factory. (d)
As per the recommendation  of the Fourth Pay
Cbmmission, the existing disparity between
the N.C.O.s and the LEL-s as regards the
accumulation of earned leave and  encashment
of leave has to be removed by issuing sufficient
orders to this effect. (e) If the D.A. exceeds 50
per cent, th-3 same should be merged with the
basic pay.  Sir. then, the O.C.F. school has
classes up to ninth standard only and the
children of the O.C.F. school are then required
to change their school. So, this school lias to
be upgraded up to XII standard. As regards
construction of residential quarters,
amount has ,

some
already been sanctioned but the
construction is yet to start. So, this has to be
started immediately.



